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Heard learned counsel for the parties,

Issue notice the respondents to
show cause as to why the application shall
not be admitted. Returnable by four weeks.

List on 15.3.02 for Admission.

L~—\,

Vice-Chairman

This application under Section 19 of
the “dministrative Trihunals Act, assailing
the legitimacy of the order of transfer ' '
dated 3.8,2001 whereby the applicants were -
transferred to the different place of |
posting. Apparently the transfsr of pOoSs ting
is within the jurisdiction of the employer.
jowever, such transfer order cannot be

interferred with except on proven illegalitj

Considering the facts anc circumstan-
ces in my view it will be appropriete if-
the applicant is directed to move the come

contd /-
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15.3.02 petent authority seeking some remedial

action. If such representation is filed

7. v oy “he applicant the authority shall
1L( < . .
—C  pnlarn— consider the case of the apvlicant and

' passed a reasoncd order as per law,
pteférably .within 2 weeks from the-dite

of receipt-of this"rfepresentation,

Accordingly, application is disposed of,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :
GUWAHATI BENCH :
AT GUWAHATI

0.A. No. bs of 2002. JFE
=3 %

. v {

IN THE MATTER OF:

'

. '
?;i;/f"'&tting aside of the impugned Transfer Orders of the

Applicants  arbitrarily made by the Divisional Railway
Manager(p), N.F. Railway Lumding communicated under his
No.E-39-24(TTE)pt.v(t) dated 11-01-2002 and stay of the
impugned order till finalisation of the Application by the

Tribunal. s

Sri Dinanath Brahma and two Others Applicants
| Vs

1) Union of India represeﬁting per General Manager, N.F.
Railway, Maligaon, Guwahati-781011.

2) The Chief Commercial Manager, N.F. Railway, Maligaon,
Guwabhati-781011.

3) The Chief Personnel Officer, N.F. Railway, Maligaon,
Guwahati—781011.

4) The Divisional Railway Manager, N.F. Railway, Lumding.

Lo, el

5) Sr. Divisional Commercial Officer, Lumding.
6) Senior Divisional Personnel Officer, N.F. Railway, Lumding.
Contd....2 : 7) Sr. Area----
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7) Sr. Area Manager, N.F. Railway, Guwahati
8) The Divisional Commercial Manager, N.F. Railway, Guwahati.

9) Asstt. Commercial Manager, N.F. Railway, Guwahati.

Respondents.

NOTICES TO BE SERVALED TO THE RESPONDENTS.

1) Particulars and Addresses of the Respondents:

1)Union of India representing per General Manager, N.F.

Railway, Maligaon, Guwahati-781011.

i1))The Chief Commercial Manager, N.F. Railway, Maligaon,
Guwahati-781011.

i) The Chief Personnel Officer, N.F. Railway, Maligaon,
Guwahati-781011.

iv)The Divisional Railway Manager, N.F. Railway, Lumding.

v)Sr. Divisional Commercial Officer, Lumding.

vi)Senior Divisional Personnel Officer, N.F. Railway,

Lumding.

vii)Sr. Area Manager, N.F. Railway, Guwahati

viii)The Divisional Commercial Manager, N.F. Railway,

Guwabhati.

ix)Asstt. Commercial Manager, N.F. Railway, Guwahati.

' 2) Particulars of the order against wich the Application has

made:-
The impugned Transfer Orders of the Applicants arbitrarily
made by the Divisional Railway Manager(p), N.F. Railway,

Contd...3... Lumding commu-----
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Lumding communicated under his No.E-39-24(TTE)pt.v(t)
dated 11-01-2002 and stay of the impugned order till
finalisation of the Application by the Tribunal.

3) Details of Application:
(1) Particulars of the applicant: (1) Sri Dina Nath Brahma,

Name with Designation CTTI/Guwahati
(2) Sri Diganta Deka, TTE/
Guwabhati.
(3) Sri Dipen Brahma, TTE/
Guwabhati.
(i1) Addresses of service of all :Office of the Chief Travelling
Notices Ticket Examiner, N.F.
Railway, Guwahati Railway  Station.
4) Subject in brief:
The Divisional Railway Manager(P), Lumding issued the
impugned Transfer Orders (Annexure-‘A’) on the face of, it
seems, DCM, Guwahati’s letter No. C/Ticket
checking/Guwahati/8C dated 03-08-2001 (Annexure-‘G’) for
the function of target earnings by the Ticket Checking staff
per month and upon such whimsical, ‘arbitrary’, ‘unfair’, and
‘unjust’ order of the DCM/Guwahati, the Applicants made
representations to various concerned authorities to examine
the validity and sufficiency of such order of the Ticket
Contd...4.....checking...
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checking made to be a must as a punitive measure. The higher
authorities assured that the matter would be looked into and
the order kept in abeyance but withheld the draw of
consolidated Travelling Allowances admissible to the Ticket
Checking staff of the Commercial Department per mensum. But
the DRM(P)/ Lumding has since issued the impugned order of
Transfer and the instant Application has been made against
such arbitrary, unfair and unjust order for administering justice

by the Hon’ble Tribunal.
(5) Jurisdiction of the Tribunal:

The Applicants declare that the subject matter of the order
against which they want redressal is within the jurisdiction of

the Tribunal.
(6) Limitation:-

The Applicants humbly submit that this Application is within
the period of Limitation as per Administrative Tribunal Act

of 1985.

(7) Facts of the case:

The fact of the case are given below:

Contd...5...7.1. That after....
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7.1.

7.2.

7.3.

That after failure of Administrative justice and noticing
wanton attitude and any action of the N.F. railway
Administration to render Equitable Justice and redressal of
the grievances of the Applicants, this Original Application is
filed before this Hon’ble Central Administrative Tribunal
under Sec-19 of the Administrative Tribunal Act, 1985 for

justice and thereby redressal of long standing grievances.

That the Applicants were appointed by the duly constituted
body by N.F. Railway and appointment letters for the post of
Trainee Ticket Collector on a stipend of Rs.950/= in grade
Rs.950/- to 1500/- were issued with the only condition that
on successful completion of training the Applicants would
be posted as Ticket Collector against the duty cadre posts
under different divisions on this Railway against the existing

vacancies.(Annexures B, C, D)

That in the said offer/appointrhent letters there was no
mention of any clause or binding that the Applicants on
completion of their training and on being posted in the
respective Divisions against the existing vacancies, they
should give the target performance of Ticket earnings as
indicated by the DCM/Guwahati vide his aforementioned
letter. Thus, it reveals that the DCM/Guwahati’s
aforementioned letter is most unjust, unfair, arbitrary and

Contd...6...7.4. hits the ....
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7.4.

7.5.

7.6.

hits the provisions of Right to Employment under Article-
16 of the Constitution.

The contents of the DCM/Guwahati’s aforementioned letter,
more particularly, the last paragraph indicates of a vindictive
attitude and contemplates of the malafide action in case the
failure to the target is made or the target realization, as

desired, is not achieved in toto by the Ticket Checking staff.

That imposition of such arbitrary, unjust, unfair, whimsical
and punitive action cannot be a cause for “transfer on
administrative ground” as mentioned by the Divisional
Railway Manager(P), Lumding vide his letter dated 11-01-
2002.(Annexure-‘A’).

That the DCM/Guwahati’s such letter and DRM(P)/
Lumding’s above office order causing transfer for not
achieving the realization as per target performance, as
desired by DCM/Guwabhati, will prove the gross injustice
and improper action and the action without application of
the proper mind for the staff of the welfare society as in
India and which is but to be postulate as “miscarriage of

justice”.

Contd...7...that DCM/....
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1.7.

7.8.

7.9.

That DCM/Guwabhati’s aforementioned letter signifies that
to achieve the target realization, the Ticket Checking Staff
should encourage and indulge the bonafide passengers to
travel without purchasing the valid and proper tickets, and
when checked on train by the Ticket Checking Staff, they
shall have to pay penalty and excess fare in addition to the
exact fare for their coveted journey only to increase the
railway’s fund as desired by DCM/Guwahati. It is not only
ridiculous but also unheard of in any civilized country under

the Sun.

That being dutiful and sincere employees the petitioners
leave no stone unturned for fulfilling their task/duties
entrusted to them. Even then, if such type of vindictive letter
and orders are issued by the DCM/Guwahati, and upon
which DRM/Lumding’s above mentioned orders are issued,
it would not only penetrate the sentiments of the Applicants

but also cause resentment among the employees in general.

That in the past also such attempts of vindictive attitude
were made and punitive measures tried to be inflicted upon,
but eventually those were not materialized on consideration
of the good conscience of some of the Administrative
authorities and finally it yielded good result, the records of

Contd...8....which are ....
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which are well stored by the N.F. Railway’s Commercial

Department.

7.10. That every person of common parlance and prudence,
considering all aspects, would view that the aforementioned
orders are the examples of glaring illegal order which would

itself vitiate all its coveted purposes.

7.11. That the Railway accommodation (Annexure-‘K) was
provided to some of the Ticket Checking Staff, in which one
Applicant namely Diganta Deka, TTE, Guwahati and
children of others are studying in various educational
institutes in and around Guwahati-complex and the wife of
another Applicant, named Dinanath Brahma is a chronic
patient of neurological disease, (Annexure-‘L’). It would be
great hardship if the Applicants are forced to leave Guwahati
with transfer to Badarpur and Lumding as ordered in the
impugned order of transfer and it would inevitably but be a

transfer on punitive measure.

7.12. That the impugned orders issued by DRM(P)/Lumding and
the letter issued by the DCM/Guwahati giving target
realization to be made by each of the Ticket Checking Staff
mandatarily are against all canons of justice, equity and
fair play.

Contd..9...7.13 That the...
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7.13. That the stoppage of consolidated traveling allowances for

the Applicants was made by the ACM/Guwahati upon the
approval of Sr. ARM/Guwahati, as it appears, vide his No.
C/ACM/P/Ghy/2001 dated 25-05-2001 (Annexure-‘E’). But
it i1s not known to the Applicants as to what made the
concerned authorities to re-grant the said consolidated
traveling allowances to be effective from the month of
January, 2002. The copy of the pay slip of Sri Dinanath
Brahma would adduce the documentary evidence
(Annexure-‘M’) of the fact. Definitely this re-granting of the
consolidated traveling allowances for the Ticket Checking
Staff in which ambeit the Applicants are also included and
the said pay slip unveils the fact that definitely the
performance of these Applicants were to be satisfactory and
the authorities realized their wrong-orders dqne as
mentioned above which needed to be immediate rectification
and, therefore, there remains to be no scope for adopting any

vindictive action against the Applicants.

6) Grounds for Application:

(1)

That the duties of the Ticket Checking Staff as deﬁ‘e}vd
under Rule 522(a), (b), (c) and the mode of increase of
ticket checking earnings as defined under Rule 560 of the
Indian Railway Cdmmercial Manual, Vol-1, 1992 edition,
have been deliberately flouted in issuing the transfer order

Contd...10...and stopping....
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(1)

(iii)

(iv)

(v)

10

and stopping of consolidated TA.

The impugned orders of transfer issued by the Divisional
Railway Manager(P), N.F. Railway, Lumding and the letter
of target realization of ticket earnings issued by the
DCM/Guwahati are against all fair play and canons of

equitable justice and law.

The conditions imposed to the Applicants for realization of
ticket earnings on trains by checking the passengers is
against the Public Policy of employment and thereby hits
the provisions of Article-16(1) of the Constitutional
guaranteed Rights to Employment.

The proposed transfer order and stoppage of consolidated
monthly traveling allowances is not only a punitive action
but also “double jeopardy” of rudimentary in nature and

against procedural laws for the employments.

That the ground of “administrative nature”, as is envisaged
in the transfer order for the Applicants is a colourable
issuance of orders for imposing punishment to the dutiful,
sincere and dedicated employees to cause the grievous hurt
to the sentiments of the Applicants in particular and the

employees in general.

Contd....11..vi) The validity...
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(vi)

(vii)

(viii)

11

The validity and sufficiency of the orders issued by the
DCM/Guwahati, ACM/Guwabhati and the impugned order
of transfer issued by somebody for Divisional Railway
Manager (P) without obtaining sanction of the competent
authority are challenged to the strict proof thereof of
Railway Rules.

That the grounds mentioned in the transfer order are quite
contradictory to the contents of “Administrative Ground”
and “due to unsatisfactory” of individual earnings”. This is

a sugar-coated sharp weapon to shield “bias” attitude.

That the Principles of Natural Justice have been violated
by not considering the appeals/ representations and
approaches by the concerned authorities for the hardships
undertaken by the Applicants for their members of the
family (for which relevant annexures have been enclosed)
to maintain two establishments with their meagre income

in the event of their being transferred from Guwahati.

8) Relief sought :-

In the aforesaid premises your Applicants pray that the
Hon’ble Tribunal would be pleased to admit this
Application, call for the records, issue notices on the
Respondents calling upon them to show cause as to why thel

Contd...12...impugned....
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impugned transfer order under No. E-39-24(TTE)PT.V(T)
dated 11-01-2002 mentioned under gnnexure-‘A’ & ‘H’
issued by the Divisional Railway Manager (P), N.F.
Railway, Lumding and the DCM/Guwahati (Annexure-
‘G’)should not be set aside and direction be made to cancel
the proposed transfer orders of the Applicants and maintain
the statusquo and/or pass such other or further orders as

your Lordship may deem fit and proper.

(9) Interim, if prayed for:-

Pending finalisation of this Application by the Hon’ble
Tribunal the Applicants have filed a separate Miscellaneous
Petition under No. ----------- praying for granting of the stay
order of their transfer as indicated and proposed in the
impugned order of the Divisional Railway Manager (P),
N.F. Railway, Lumding vide his No.E-39-24(TTE)pt.v(T)
dated 11-01-2002.

10) Details of remedies Exhausted :-

Appeals/representations, both written and oral, preferred
before the various concerned authorities of the N.F. railway
Administration right from the Assistant Commercial
Manager to DRM for stoppage of their transfer, but were
without any relief, although the then Addl. Divisional

Railway manager, N.F. Railway, Lumding, after issuance of

Contd...13..the earlier...
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the earlier transfer order, assured us that the transfer order

for us would be cancelled.

11) Matter not pending with other Court etc.:-
The Applicants further declare that the matter regarding
which this Application has been made is not pending before
any Court of Law or any other Authority or any other Bench
of the Tribunal.

12) Particulars of Bank Draft/Postal Order in respect of

Application Fee:-
a. Number of Indian Postal order:- 36 550437
b. Name of the issuing Post office:- ‘Guwahati H.O.
c. Date of Issue of Postal Order :- I1- 62 - 2062

d. Post Office at which payable:- Guwahati H.O.
13) Details of Index:-

An index in duplicate containing the details of the

“documents to be relied upon is enclosed.

8) List of Annexure:-A,B,C,D,E,F,G,H,1,J,K,L, M.

Contd...14..Verification.
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. Guwahati Rly, Statiop and Sri Dipen Brahma ,S/O._@*

- 14 -

| >
SRHVIJ’C%'

VERIFICATION

I Sri Dina Nath Brahma,s/0 %0 W‘ B ordims

aged about____ S5© years, resident of Guwahati Rail-

way Station Colony at Gwwahati, working as Chief

Travelling Ticket Inspector under Divisional Railway

Manager, N,F, Railway, Lumding and being authorised

by other two Applicants named Sri Diganta Deka,S/O.
WW o !

aged about 43 years, resident of

Bhaiif WM aged about __33  years, resident

of Guwahati# working as Travelling Ticket Examiner, all
'

under Divigional Railway Manager, N.F.Railway, Lumding,

do hereby so‘lemnly affirm and verify that contents of
paragraphs 7,1 to 7.5 are true to my knbwledge and
information derived from record, which I believe to be
true, and the rest are my humble submission before thié

Hon'ble Tribinal,

AND I sign this VERIFICATION on this (3 day

of February/2002,

Place : Guwahati,

Qi Wk B

Date :__12- 0>~ 2002, Signature of Applicants

To

The Deputy Registrar,

Central Administrative Tribunal,
Guwahati,
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CHIEF PERSONNEL OFFICER
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%;N?5°E/227/;{/_ﬁ&;__(f?ectt) “Usted: 2 7 197&
'Tg R
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S _ on pay-Rs, <<~  per month in. scale &h;saﬂ912gg?'“
O . (Revised) pilus usu plus usual allowances as admissible
:'i‘ o from time to time,
| s i
C : e
i , Un being Found medically fit in CaLLgory /ftfv{/zf’)yu'

‘are herehy directed to repert to _ oo b7t

——

Northeast Frontler Railuay, ALY

immediately for further
: | e .
orders. . , '

’
vk .

The tero and conditions of your service will be. L*
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same as stated in this office letter No, E£/227/ H{:/}Cu . (Ree= {ﬁ?
doted AL ™90

‘o
-

Please acknowledge récpipt.
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. CORrY forwarded for information and neces'.ary action to :-
Ty s
N « The candidate’ $ prescribed RSC.

. - appllcatlon rorm
alanguith its enclosures and medical 'Fit! certificate is attuehuo

herewith for record. He will please ensure that all the terms ane ,
conditicns as laid doun in the offer of appointment. letter (cnelo-ar

ate on which the candldate is appointed
should be intimated to this office.

OAR: As above. ‘ ¢

~

ot R

for CHIEF PERSUNNEL OFF ICER.
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1 NO:E/282/63 Pt VI (T), . iriehs: Pl‘ge'll___i_g_ephrr_;clat'ed:"tgjéﬁl..sg_

I AU - | |
To . . . ' S - o ' -

shri_Adin dyafoa ‘. o |

< e b e

- Sub:- Tempérary appointment as Traineé
o Ticket Collector, -

In terms of SR (R)ALG's letter No.E/227 /(2 7“6‘6(“‘%',/ (
' , — dated_(é"fo»??ii Youlare . =
hereby appointed as Tralnee Ticket $olTectsr and directed” =" T~
for a periodtof_one=month‘training on a stipend of . Qﬁ
bPer month plus usual allowances as adm issible from time to - \f
tége with effect from the date youﬁreport'to'Prinoipal/ZTS/ ~

A J. . . . . . y‘ ‘ G

€Port to Principal/ - N
ain rc > (8 (0=~57 Inmed iately,. .
Cn successful completion of tpain Ing -only;you Will be posted ’ i"’ {
‘as Ticket Collect ra i Yy cadre pyst under differ-- . .0 | |
1f vacancy is availahle, o ﬁ¥~2
;

A Pass to cover y

, ur journey ExK amakhya to .
Alipurduan,Jn. is encloséd,': o L

: ‘iq
Enclo:- One(as ‘abové)t o - ' ' -

T .
. SENER COMMERCTAL OSFTER/GAMLG, . S
Copy for informapion énd_necé , ’
1) Fasco LG, 2.D0/AFDY, ,
3. Principal /ZT8/AFDJ, He .will please Arrange for the training
of thé staff concerned in the course of T.C,and direct the
Staff to this

office on SucoeSSfu} completion of training
~for further bosting, to draw stipend

» He will pleade alss I /
of the person(s) ! r the period he will /
be under training in ZTS /AFDJ, \ _ v

' concerned at his end fo '

for clr

ssary action to;s -~

. - ) B - . /
IEE,_COMIEDRC 12T, SUEDD - (P VMLG, |

7

NS — g
[ BY— 56 T . : :
RS h\/ , / _ - '

£\ ; . .
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NORTHEAST FRONTIER RAILWAY: /2@l
’ ' Office of the
o - C : CH IEF PERSONIWI, OFF TDER
: L o . (?ecm itmers: Section)
CNosE/227/\0 | ; wishatill,
S -'I"Ialimon, tiia-ve-d; 1929
T0..s ¢ - R SR
Shri/Sees 00 W/fw\ V&wd)x Vinn (&T)
. :
‘ aeseme K }:\(L—amr/\f \:-) oA ’
Sub - ”cmpOrary appomtnent aq A &, ~
k . ' 'n_‘ : Onps‘f Ck@ ’ ” - in gra de Is e
s C‘;“““U M QW - \SW/” Flus usual -allovance
- Q’\?w\\‘a}. Q/Y\ S

C_Lavndp Ol ov\_.,»«,h MVTQ)!\,TE OF SELEI*"P DN BY THE RRB/GHY,

as adm issible :fmrn tlme to time,

L (4 M 3 - MERIT FIGURE__ c /s /ST

S opwa)

: I am prepared b:) ofler y’\u a pos ‘t in fnada of and

rate of Pay spec ified above 'plus usual allowances Subject: to
your pas°’ng the prescribed medical examinat isn by, an autho=-
rised Medical Officér of any of the Indian Raiiwnvs sné on
product ion of your. origindl certificates in suprs wt of vour
qual nlcations and uat1°f‘actory proof in support of your age,
such as Matriculations and/or its equ ivalent ‘certif 1cate In .
case of nonavailability from-the University/Board, the following

'.-rcertlfxoatos(ln Ol"l{h.l 21) ray be .accelted prov181ona11y..

C(a) Matriculation Marku Sheets T S
(b) Matriculation Adm it Card and

"(c) School Leaving Certificate from the
: LIe(d'nasf*er‘/l-lcadm1.>l,ress

A1 nppomtments Wlll be made on probit ion for one
year, Eor apprentices appointed to working post after comble- . -
tion-of their probat ionary perl'\d commences f‘ror" the date of
such appomtmen‘ts

" Tt must be cloar*ly understood that hﬁ-‘ﬂrpo m*‘mont
is temlh?ble of 14(f orteen) davs n%wr* N ot o e Teneept
that nd such notice is required 17 the teoi- :‘.'mr"-:-:;’.:-'r. :33:,%91*\: ice
isidue -ty the sanction ©o the posh FANAN vi-"'éf held nr on return
t2 duty of the absentee in whoso D ace vou mayr te angrged, In
which case. your Service will he aut “n'\**}r*allv tenn mc‘ole from

the date of cxpiry)f of the sanction or from the date of farmer
rﬂsumes h1<3 duty,

- « -

. contd.i., 2/-

e

. '":‘ .. . ‘ . ‘v '%L]W\f&tﬁ_:, D U’fly

i

———— ]
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as the case may be, Also no such notice-will be required if

- the temination of your service is due to your mental physical

Incapac ity or to your removal or dismicsel as a disciplina
measure after compliance with the provision Clause~II Article

- 311 of the ConstitUtiop of India, -

- under the State Railway Provident Fund or @ratuity Rules or to
: any,absentee'allDWanoe‘those‘admissible to temporary employees

b,  You will not be eligible for any pension or any benef it

under the Rules in force from time to time during such temporary

. Service,

.75, fYQu.will‘be held respbhéible for the charge and care of
_qut;:mqney;_goods, stores and all other‘properties that may

be entrusted to you,

6, You will be requiréd to fékéaan sath of .allegiance or make

‘v%anﬂaffirmation in the'form'inaiCated belows .

;oI . : ' B do/svear/
: Solemnly'affiﬁnlthat'I,Will be faithful and bear true

. @legiance to India and to the Constitution of India-
'AaS_by law estab] ished and that I will carry out the - -
Vig,eo of my office 10yally, honostly and with impart a-

1 80 HELP ME 0D 1

" NOTE: ;5Qngiéhtiaus obje¢tbrs to taking oath may make a

solemn affirmation in the Prescribed from indicated
above, S DR | o

7. You will confim to all rules and regulations Applicable

12 your appointment,

8, I all matters not speCifiéally-prOVi&ed:for herein or in
the'Recruitment-Rules,‘Yau-will be governed -by the provisions of

the India Railway Codes and other extant orders as amended /issued

from time to time,

9. . Yeu must be Prepared to accept the offer of appointment
at any of appointment at any 'of the Northeast Frontier Railway
system. Although you are  initially appointed for a particulers
district/division’ voy are liable to be transferred to any,

station on this Railway in the exagencies of service and you

. wvuld'definitely%indicated in,youriachptange'that you. will be

abide.by thereacdnditigns,_ , o - J
10, © If you inténd.to take the}appoihfment on these cond it ions o - _

Please report to the unders igned pcrsonally on Or‘before_pﬁLfﬁ' \ 551 '
but not earliey than o Failing whirh thi8 of fdey '

U

detter will lapse and il not e Tonewoed o YUY pEy WAL ho

connenced from the date you Join duty at the ot fica where you will

be posted after you have been certified medically fit,

1. CQuarters will be Provided only if available and ae guarantee
can be given, . o '

12, No travelling allowance will be granted for.joining the

© post, free'2nd' Class,Pass is enrlosedito cover our journey,

Contd,,.. 3/~
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13, Your appointment ig also subject to product ioh of
SC/ST certificate from the authority as advised in the enclosed

. Specman from «(Th is congd ition applies only to the Sch eduled

Caste/Scheduled Trive candidates,

%, You shall be llable for Ml’litary,serv‘ice, in Ithe Raﬁﬁ-\'éy
Engg,Units of Territoprial Amy for a perisd of Seven Yars in

Territorial Amy service and Eight Years 'in Territorial Army

Reserves -or for sych Periods as may be laid down in this behalf
from ti_me to time, B : . ‘

15, Your seniority t5 the post will bhe determined in
accordance with the Merit position avardcd by the N,F.Railway
Recruitment Board, - C- .

16, vou will have t0 produce a certifigate ir support of

your good, conduct ang character for 3 State Government Officer

not below the pank of Dy, Commissioner, DSP ar from an MP/MLA,
R ’ ’ S i . ’

17. On report Ing to this office you are reguested to suhmit
one, prescribed Railway Recru itment Bgard ApYlication Form duly
filled in all respects wh ich can be had from all important

Railway Stations sn Payment of s, 2/-(0,50 paise for SC/ST) and

and Refugee cand idates alongwith a popy of Yyour recent passport
Size photograph and attested copies of cert ificates in support
of your age and qualificat ions, . .

18, While reporting to th is office you will have to submit

proper 'Release Orderp! from your present employer, if you are in
service, ‘ o - ' R

19y Yoy will pe required to depos It B, 12/-(Rupees 'twelve)
AS' Pre=redryitment Med ical Examination fee While reporting to
this ofrice, - . T | |

Encl; % set 2nd Class Péss '‘No, A SL«/Q)T( Q(g_

I accept the. of far oh'the tems detailed -
above and declare that. T shall abide by
the conditisns stipylated in para-7,.

QSignatu-fe of the candidate & date,. ;
. N S ' ’ . X

: R . S . L7 * (G
P . » : A \(({%‘b
s “ /4 L_,“J\L": Hi /

Copy forwarded for information and ‘necessary action tosw
: ‘ | .These has reference to

o . dated_ Will please
Spare the staff in T sTIpuTACed IR Fara 10 dbove, "

his endorsement Wo.

DS25989/~  for GHIER PERSOMNEL OF TER/Y AL TGAON,

e
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To, _

ACM/Gauhati NeF, Rly .

Through proper sonal CTTI/IC/GHY
Sub : Stopping of Consolidated 'xravelling Allowance,
Ref 3 Your Letter No. C/ACM/P/GHY/2001, Dtde 25.05,2001.
Sir,

In reference to above, I beg to lay before you
the following favourable cons;deratlon and sympathetic
orderse

That Sir, I am a petty ‘employee, I have been
cordlally doing my duty. Besides thés, I work as amenities
,staff for the welfare of passengers durlng my dutyo

, - That sir, I am very astonished to the above
sub;ect cum total cases shown as nll in the month of
Apr.l,l 20010

There are N/P, cases in my hand still now, I am
rready to show them if required. '

That Sir, it must be very difficult to maintain
my famlly consisting of six members without consolidated
Te Ao w1th my poor salary. i

So, I would request your honcur to consider my
case favourable and for which act of kindness, 1 shall
ever grateLul to you,

pate : o | Yours faithfully,
. / .1.', N Q),rm‘\oh Y C"‘f"lj”/(‘ %Z
Q ,33 1mwﬁﬁ?fmivpv\,qeﬁggyl/
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GV S RMION WAL ,L_Q,

s F-E5-2001

suks.  Tickat charcking taroets for steff working

untsr cuwanatl arce.

o S B 0 e O Bt S

on wverd. a inspec tSon 1t hasg been

acticad

thet perfeormence

of ticket Taecking ataff is not saviefactory tharo has been Con-
fusicn ov. - targat znd hence thx perforwmance
coxing e cotenkdslity cf Y arer s lerce numzer of train
criginmetl. end teruinating from the quwah=ti statisn, theT target
per ticke. checking seeff per month is 8s follovwey-

'
goitdion papalty & €225
L Tt e -
R . . -~
kY ow-etheti
’ . i e ¢ pveen
Pe
(i} R r:. .‘.‘ﬁ'

(41) squd 110

"

ey .
.(is.«] PORRRC

et AN D

‘ .
(m) Ec akheg s
‘i) L Q C. ‘ 30 *

sy

10 =

- -
FARY o

17 =

iz w21y lcw.Consi-

Total Amount

130 12000/~
A" g0/,

4% 3000/-

mhe cheve menticncd targot are f1xed to staff working under
vhelo resy Ttive cotegeries, The wenitarire of -paxismmancs sheuld
' prt wornings shenld ke rerlized

e Gone o dedly pesis end provoredn

on datly ¢ oeds Alao. ALl efforts shonid be m :
geatf. o - hleve the rarget withmt £ 2il, Tha noriermence of tilcket

areaking . L ofE wild e roseaged DR

¢ e the

~ite hv ticken chacking

cheve montionzd@ tovget

and thoir reslisetion, Th-~" targat: showld ke noted o 811 ateff and

ehould be Fispleyed nrominentiv.

Copy tos . .
1, ER. RR-GEY for kiud in?fc.rmat,:\cm‘

\%\c\

T.C.M/Cuvdhatd

~

s nowsen/oy €or doformetlen & n/=ation,

RN P
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office r der.

© Tho fallpwirg staff arc hereby tr\rsfcrrod ard Pas rod at \J?
the statiecr as shavirg agairst each gr thelr edstirg pay ard ’
scale ar z.ﬂmlrlsbrﬂ'lvf’ ﬁl(ur" vice vacarcy with 1mmcd1at0 effect

SL. DlMame ~ Design.: Place of Postirg:
Noo & St E .
1.5hri Dilip Maharta, HA.TTS/ GHY . TTF/BPB.

2¢ Diganta Deka | TTE/GHY - : TT‘F‘/B .
-, Diper, Brahma TTE/GHY - TLP/BDB . .
4. oeNerﬂry, TTE/GHY ~ TTE/IMG :

5. D.p.Brahma _CTTI/TI/GHY P LTTI/II/IMG

The abeve meriinred st ;ff are ehglble T/pas\,, CTG ard
Jeinire time 2s Peor n:\.*zw'r rule.

This has the appreval o the cnmp-etent ,aUthnI‘_ltw

£ DlVll R1y.Man ger (P),
T.R1ly. Lumdi rg.

Np.E 29-24(7R)Py . V(T) Lumdizg,dtd5 '7:,/O°/?OO1
Capy for wnrdpd far i‘ff(\l“mai;ir\l” and w/rzc:~1~r, t,s‘ng

1) Staff cprcermed 4hrei- Prppqr chared.,

2) CTW‘I/I/G HY-Ie is hercby advised 4a sparo'the abnvo staff
to carry rut their trarsfer m«d Postirg:g der immediately

- ard alsa advised tn deliver rhe Qffice arder obtairing

‘o ackpewledgement fram them ard sert.-the same to this nffice

" for records Delay of pr\r—sparlvg) of the staff resporsibility
will rest pr him., ' ’

3) CTTI/IMG & BPB. (4) DCM/GHY,LM (5) Sr.ARM/GHY (6) APO/GHY
7) DA o/ WG (8) 03/Comml. (9) 08/ET/Bill
10) $8/IMG, GHY, BPB.
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-:TO‘, _‘ : . .

DCM / Lumding : C o

éir}

Sub  :  FReconsideration of transfer crder .to BP§/Lumding.

Ref : DRM (P) Lumding , 0. O. No.- 2~ 21 (T.T.E. )Ft. V{T)
C Lumding. ,Dtd. 08/08/2001 :

. Respactfully ,T submit that wvide the 0.0. referad to above.
I have besn transfired to _ '
If this trensfer order is implzmanted it will cause great hardship to
me and my family. Further, I have done mothing to warned such in from
you. ‘ : -
‘ However, 1if the transfer is orderad solely because of my less
sarning state tha® the earnings may .have fallen due to absence of
proper guidence and motivation by our CTTI/ GHY. Nevertheless I shall .
stri¢ hard to increase earnings to optimum limit. ‘ '

¥

¢

Kindly cancel the transfer ordeor and oblige.

.—,:2.: an?t’: n—:‘ ""}"5'_7'\: e

—— ] R
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Qe N9y 212/B WpeiIl at m t Maligaon onvacation by i b

LN

. e RS
Shrl Harendtig Kp . thuyan - LEX o 8VC under Wy o V8/Pandu 1s allotted',
ta*,. his Son*Shriy Bt jay 'Ky, Bmyan,\i.TroC:Ler}f under RRB/Cuwahati * .

or retlfemedt ground weaefs (11010087) the date of his fathep's S
retirement in terms’ of Railway(Boardi’s letter NoelX G)71-QRI4 ..
dated 27sRe7laty! o LTINS S

o N : :

o )
as - N I B

2e Qrse No.'57/B Type-II at’ Bast Gotaragar On‘vacati'o“ b S
Shri P-K+Chaktaborty, BEx. Sub-Head under ¥4 & Cpro/MiG 1s*allotted:
to Shri pil1p Rumtlr Chakraborty, aSM/GHY Ur~der ADRM/CHY on :

humiritariar ground with effeot from ( 20.7.88) the date of .
approval bassed by GMo - P ok B o :

ey

.
ko B
B ..
A
' Sl e

W, By

N o\ . et

s G e ‘.." , ' ;" AR vl ' ot o * ‘ T FRY ifl L !'
3% .. Qrsv yo «7/B Type-IT’ qt:Uzanb\azar Rgilway-Colrlny,(‘uwahati"’- R
Or vacation:'hy' the ‘family® of ‘1a te’'Kamakhya Prisad’ Deka, ExsMotop -

(4

- Driver urder AMS/MLG 13 allotted 4o Shri Diganta. Deka, TTB/GHY * - ¢.°

under.AOAGHY-fon;',pu't-of'.'_turn with effect from the dote of igssue of. ' . '
“the "order LA SR T _ D P K
oo the above fthree',césés have heen approve d by GM .oy
urder his di_screa-t;iwaryfpower_.-, N b K o ._ SR
'.[hé"ek-"éllo'ttees“should hdna‘qve;- the grs- to"the'rew . s N
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